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1. The applicant- herein while working as Section '

Officer: filed this application for a direction to the

3rd respondent to promote him as Assistant Accounﬁs Qfficer
from the date of appointment of his immefiate junior with
all consequential benefits., He conﬁends that he was
over-looked on thé ground that disciplinary proceedings

are pending since 1979. By drder No.120 dated 21-9-87

- econtd...2



1. The Secretary,(Union of Indigl) Ministry of Finance,
North Block, Central Secretariat,New Delhi~,

: 2+ The Comptroller and Auditor Gensral of India, 10,
~ Bahadur Shah zafar Marg, New Delhi-110 002,
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a number of persons were promoted and some of them

. are juniors and they have been made respondents in

this application. He seeks to question the impugned

order dated 21-9-87 on the ground that pendency
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of disciblinary broceedings should not be a bar

for promotion,

2e We have heard the learned counsel for
the appiicant and shri G.Parameshwar Rao, Standing

Counsel for the Department.

3. Shri Nalin Kumar has brought to our notice

Office Order No.195 dated 22-2-1990 in which the

applicant alongwith an another employee have been

promoted on adhoc basis in the scale of Rs.2000-60-2300-
EB-75-3200. Hence, he states that no further directions

are required except the right of the applicant for
retpospective promotion after the finalisation nof the
disciplinary proceedings pending against him.

Shri Parameshwar'Rao, representing respondents states

on earlier occésions the DPC had adopted the seal cover
procedure.,, In fhese-cifcumstances, Qe direct that

aftér the disciplinary proceedings are completed and

in accordance with the judgment which may be passed in .
SLP No.7593 to 7594/89, the respondents will open the
sealed cover aﬁd give the benefit of promntion to

the applicant retrospectively on the basis of the re-
commendations made by the DPC, The application is
disposed of with the above observations. -No costs.

(Dictated in open court)

(B.N.JAYASIMHA) (D.SURYA RAQ)
Vice Chairman : Member {Judl.)

Dt. 23rd February, 1990 Fy
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